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Place 
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no. 
2 
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1 

BEFORE 

THE 

HON'BLE 

NATIONAL 

GREEN 

TRIBUNAL, 

NEW
 

DELHI 

(PRINCIPAL 
BENCH) 

(Court 
No.1) 

Original 

Application 
No. 
493 
of 2023 

In 

the 

m
atter 

of 

Purab 

Prem
ium

 

Apartm
ents 

Allottees 

Association 

.... 
Applicant V/s 

Greater 

M
ohali 

Area 

Developm
ent 

Authority 

Respondent 

Action 

taken 

report 
of Punjab 

Pollution 

Control 

Board 

(respondent 
no. 

2) 

through 
Er. 

Gursharan 

Dass 

Garg, 

Environmental 

Engineer, 

Punjab 

Pollution 

Control 

Board, 

Regional 

Office, 

Mohali. RESPECTFULLY 
SHOW

ETH 

That 

the 

present 

application 
is pending 

before 
the 

Hon'ble 

National 

Green Tribunal, 

wherein, 

the 

applicant 

has 

raised 

grievance 

that 

the 

project proponent, 

Respondent 

No. 
1 Greater 

M
ohali 

Area 

Development 

Authority 
is 

violating 
the 

Environmental 

Clearance 

(EC) 

condition 

regarding 

installation 
of 

Sewage 

Treatm
ent 

Plant 

(STP), 

making 

provision 
for 

adequate 

drinking 

water, Rain 

water 

Harvesting 

System
, 

Solid 

W
aste 

M
anagement 

System
, 

etc. 
On the 

1. 

Board 

has 

been 

directed 
by 

the 

H
on'ble 

Tribunal 
to

 

ascertain 

the 

extent 
of 

2. 

That 

vide 

order 

dated 

01.04.2024, 

the 

respondent 

Punjab 

Pollution 

Control 

violation 

and 
to 

take 

appropriate 

action 

against 

respondent 

no. 
1 

basis 
of the 

directions 

issucd 
by 
the 

Hon'ble 

Tribunal, 
the 

joint 

com
m

ittee 
had subrnitted 

report 
on 

22.01.2024 

reflecting 

violations 

and 

non-com
pliances 

by 

the 

project 

proponent 
and 
the 

sam
e 

was 

taken 

note 
by 

the 

Hon'ble 

Tribunal 
in 

the 

proceedings 

dated 

23.01.2024. 

(G
reater 
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opportunity of personal hearing before the Chairman of the Board on 
1974 vide Board's letter no. 5743-45 dated 27.09.2022 along with an 

served notice u/s 33-A of the Water (Prevention & Control of Pollution) Act, 
adequate to handle the additional load. In view of the violations, GMADA was 

leading to the terminal STP of capacity 45 MLD at Sector-83 and same was not 
not installed STP, untreated domestic effluent was being discharged into sewer 

was observed that GMADA has made an occupancy in about 650 flats and has 
That the project site was visited by officer of the Board on 31.082022 and it 

the Air (Prevention & Control of Pollution) Act, 1981. 
under the provisions of Water (Prevention & Control of Pollution) Act, 1974 and 

Establish (NOC) or Consent to Operate from the Punjab Pollution Control Board 
That the project proponent, however, has not obtained the Consent to 

Bassi. 
segregated at source and sent to MSW management facility at Samgauli, Dera 

are proposed. The total quantity of solid waste @ 11448 kg/day will be 

DG sets of 500 KVA are proposed. 9 number Rain water harvesting structures 

and 748 KLD into sewer (during summer season). 9 DG sets of 1500 KVA and 2 

water after STP will be used for flushing @ 1272 KLD, 1720 KLD into plantation 

will be generated which will be treated in STP and 3740 KLD of treated waste 
water requirement of the project will be 4770 KLD. Total 3816 KLD wastewater 

per Environmental Clearance, total population will be 31800 persons. The total 

2520 flats of Type-II and 2760 flats of Type-III) in an area of 117.18 acres. As 
order dated 14.03.2013 for the construction of 6360 flats (1080 flats of Type-I, 

by the State Level Environment Impact Assessment Authority, Punjab vide 
10,00,000 Sqm. The project proponent was granted Environmental Clearance 

Authority (GMADA) in a total plot area of 117.18 acres and built up area of 
constructed by respondent no. 1 namely Greater Mohali Area Development 

flats namely "Purab Premium Apartments" at Sector-88, Mohali are being 
That in compliance to order dated 01.04.2024, it is submitted that Multi-storey 

Hon'ble Tribunal. 
Mohali Area Development Authority) and to file action taken report before the 

2 

4. 

3. 

5 
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3 

03.10.2022, 

with 

certain 

proposed 

directions. 
A

 

copy 
of letter 

no. 

5743-45 

dated 

27.09.2022 
is 

enclosed 
as 

Annexure 

R2/A
. 

The 

hearing 

was 

actually 

held 
on 

18.10.2022 
but 

one 

attended 
the 

hearing 
on 

the 

said 

date 

and 

the com
petent 

authority 
of 

the 

Board 

has 

0ssued 

certain 

directions 

after consideration 
of the 

material 

facts 
of the 

case, 

The 

proceedings 
of 

hearing 

were 

conveyed 
to 

GMADA 

vide 

letter 
no, 

7136-37 

dated 

21.11.2022 
and 
a copy of the 

sam
e 

is 

enclosed 
as A

nnexure 

R
2/B

. 

That 
the 

project 

site 

was 

again 
visited 
by 

officer 
of the 

Board 
on 

28.01.2023 

and 

violations 

were 

observed 
and 

GMADA 

was 

found 
not 

com
plying 

with 

the decision 
of hearing 

held 
on 18.10.2022, 

Accordingly, 

GMADA 

was 

served 

notice regarding 

non-compliance 
of decisions 
of hearing 
dated 

18.10.2022 
along 
with an 

6. 

That 

the 

Com
petent 

Authority 
of the 

Board 
in 

com
pliance 

to 

the 

decision 

conveyed 
to 

the 

project 

proponent 

vide 

letter 

no. 

2902-03 

dated 

25.04.2023 

has 

7. 

GMADA 

was 

directed 
u/s 

33-A 
of 

the 
Water 

(Prevention 
&

 

Control 
of Pollution) 
Act, 

1974 

vide 

letter 
no, 

7136-37 

dated 

21,11.2022 
to

 

im
m

ediately 

stop 

the 

construction 

activity 
in 

the 

said project. 

opportunity 
of personal 

hearing 
u/s 

33-A 
of the 

Water 

(Prevention 
&

 

Control 

of Pollution) 
Act, 

1974 

vide 

Board's 

letter 
no, 

1967-68 

dated 

24.03.2023 

before the 

Chairm
an 

of the 

Board 
on 

05.04.2023. 
A

 

copy 
of 

letter 

no. 

1967-68 

dated 24.03.2023 
is enclosed 

A
nnexure 

R
2/C

. 

H
ow

ever, 
no 

one 

attended 

the hearing 
on 

behalf 
of GMADA 
on 

05.04.2023. 

The 

Chairm
an 

of the 

Board 

took serious 

note 
of this 

and 

proceeded 

ex-parte 
by 

deciding 

that 

Environm
ental 

Com
pensation 

shall 
be 

im
posed 

to 

the 

project 

proponent 
for 

the 
dam

age 

caused 

to
 

the 

environm
ent. 

The 

Environm
ental 

C
om

pensation 

shall 

be 

calculated 
by 

the 

Environm
ental 

Engineer 

from
 

the 

date 
of violations 
as 

observed 

during 

visit 
till 

31.03.2023. 

The 
proceedings 

of the 
aforesaid 

personal 

hearing 

were 

conveyed 
to the 

GM
ADA 

as 

well 
as 

Environm
ental 

Engineer, 

Regional 

Office, 

SAS 

N
agar 

vide 

letter 

no, 

2902-03 

dated 

25/4/2023 
for 

m
aking 

com
pliance 

and 
a copy 
of the 

sam
e 

is enclosed 
as 

A
nnexure 

R
2/D

. 

im
posed 

Environm
ental 

Com
pensation 

am
ounting 

to 

Rs. 

01,02,24,000/ 

(O
ne 

Crore 

Two 

Lakhs 

and 

Twenty 

Four 

Thousand) 

upon 

GMADA 
for 

violation 
253
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of the 

provisions 
of Environm

ental 

Law
s 

for 

the 

period 
of violations 

from
 31.08.2022 
to 

31.03.2023 
by 

passing 
a speaking 

order 

bearing 
no. 

15553 

dated 24.06.2024. 

The 

order 

for 

im
position 

of Environmental 

Compensation 

am
ounting 

to
 

Rs, 

01,02,24,000/-

(One 

Crore 

Two 

Lakhs 

and 

Twenty 

Four Thousand) 

was 

conveyed 
by 

the 

Board 
to 

the 

Chief 

A
dm

inistrator, 

Greater 

M
ohali 

Arca 

Devcloprment 

Authority 

(GM
ADA) 

víde 

letter 

no. 

1578-79 

dated 24.06.2024. 
A

 

copy 
of letter 
no. 

1578-79 

dated 

24.06.2024 

alongwíth 

copy 
of 

order 
no., 

15553 

dated 

24.06.2024 
is enclosed 
as 

A
nnexure 

R2/E. That 
it is pertinent 
to 

m
ention 

here 

that 

the 

project 

site 
of respondent 
no. 
1 

GM
ADA 

was 

visited 
by 

the 

officer 
of the 

Board 
on 

12.06.2024 

and 

during 

vísit, violations 

were 

observed, 
As 
per 
the 

observations 
of the 

visiting 

officer, 

GM
ADA 

is not 

com
plying 

with 
the 

provisions 
of the 

Water 

(Prevention 
&

 

Control 
of 

Pollution) 

Act, 

1974 
as 

well 
as operating 
its 

outlet/ 

plant 

without 

obtaining 

valid Consent 
to 

operate 
of the 

Board, 

willfully 

causing 

water 

pollution 
in 

the 

vícinity, 

thus, 

violating 

the 

provisions 
of the 

W
ater 

(Prevention 
&

 

Control 
of Pollution) 

Act, 

1974 

intentionally 

and 

deliberately. 
It was 

proposed 
to 

inítiate 

action against 

the 

project 

proponent 
by 

invoking 
the 

provisions 
of the 

33-A 
of the W

ater 

(Prevention 
&

 

Control 
of Pollution) 

Act, 

1974 

after 

affording 
an 

opportunity 
of show

 

cause-cum
-personal 

hearing. 

Accordingly, 

the 
GM

ADA 
was 

served 

notice 
to 

issue 

directions 

u/s 

33-A
 

of the 

W
ater 

(Prevention 
&

 

Control 
of 

Pollution) 

Act, 

1974 

vide 

Board's 

letter 
no. 

1541-42 

dated 

21.06.2024 

alongwith 

an 

opportunity 
of personal 

hearing 

before 

8. 
9. That 
an 

officer 
of GM

ADA 

attended 

the 

hearing 

before 

the 

Chairm
an 

of the Board 
on 

25.06,2024 

and 

subm
itted 

written 

reply 

whích 

was 

taken 
on 

record. 

In 
the 

reply, 
it has 

been 

m
entioned 

that 

initially 

6360 
no. 

flats 
in 

117.18 

acres were 
to

 
be 

constructed 
at Purab 

Prem
ium

 

Apartm
ents, 

Sector-88, 

SAS 

Nagar. However, 
as per 

the 

approval 
of the 

Competent 

Authority, 
the 

project 

was 

the 

Chairm
an 

of the 

Board 
on 

25.06.2024 

proposing 

certain 

directions, 
A

 

copy 
of letter 

no. 

1541-42 

dated 21.06.2024 
is enclosed 
as 

A
nnexure 

R
2/F. 

revised 

and 

1620 
no. 

flats 

have 

been 

constructed 
ín 37.5 

acres 

land 
at 
the 

said location. 

The 

officer 

further 

inform
ed 

that 

STP 
of capacity 
45 

MLD 

which 

has 
254



5 

been 

upgraded 

upto 

capacity 
of 
68 

MLD 
has 

already 

been 

constructed 
in 

Sector 83, 

SAS 

Nagar, 

where 

sew
age 

is 

being 

treated 
to 

cater 
the 

sewage 

load 
of the 

project. 

Fresh 

Environmental 

Clearance 
of the 

project 
has 

already 

been 

applied to 

State 

Environment 

Im
pact 

Assessment 

Authority 

(SEIAA), 

Punjab 

vide 

letter dated 

12.06.2024. 
A

 

copy 
of written 

reply 

subm
itted 

on 

behalf 
of GMADA 
is 

enclosed 
as 

A
nnexure 

R2/G. 10. 

That, 

after 

hearing 
the 

officers 
of the 

Board 
and 

the 

The 

following 

directions 
u/s 

33-A 
of the 

W
ater 

(Prevention 
&

 

Control 
of 

Pollution) 
Act, 

1974 

shall 
be 

confirm
ed 

upon 
the 

GMADA 

due 
to 

above m
entioned 

violations: 

A. 

(a) 

The 

project 

proponent 

(developed 
by 

GMADA) 

shall 

stop the 

construction 

activities 
at the 

site 

with 

im
m

ediate 

effect and 

stop 

forthwith 

discharging 
any 

effluent/ 

wastewater 

into 

sewer/ 

inland 

surface 

water/ 

onto 

land 
or 

through 
any 

other 
mode. (b) 

The 

project 

proponent 

(developed 
by 

GMADA) 

shall 
not 

allow 

any 

new 

Occupancy 

and 

shall 

not 

allow 

any 

new
 possession 
in the 

prem
ises 

of the 

project, 

with 

im
m

ediate 

effect. (c) 

The 

Revenue 

Authorities 

shall 
not 
to 

register 

any 

sale 

deed related 
to 

any 

plot/ 

flat/ 

house/ 

shop/ 

any 

other Component 
of this 

project 

with 

im
m

ediate 

effect. (d) 

The 

PSPCL 

authorities 

shall 

not 

release 

any 

electric 

connection 
for 

this 

project 
or any 
of its 

com
ponents, 

with im
m

ediate 
effect. Separate 

notice 

u/s 
5 of Environment 

(Protection) 

Act, 

1986 
for 

violations 
of provisions 
of the 

Solid 

W
aste 

M
anagement 

Rules, 

2016 

B. 

representative 
officer 
of 

GMADA, 
the 

Chairman 
of the 

Board 

decided 
as 

under 

that: 
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6 

alongwith 
an 

opportunity 
of personal 

hearing 

before 
the 

Chairnman 
of the 

Board 
be 

issued 
to 

GMADA. GMADA 

shall 

calculate 
the 

quantity 
of wastewater 

being 

generated 

from its 

projects 

within 

7-days 

and 

subm
it 

the 

sam
e 

to 

the 

Board 
so 

that 

adequacy 
of STP 

installed 
by 
it to 

treat 
the 

wastewater 
can 
be 

adjudged. 

C. 
11. 

That 
the 

proceedings 
of 

hearing 

held 
on 

25.06.2024 

have 

been 

conveyed 
to 
the 

Chief 

Administrator, 

GMADA, 

PUDA 

Bhawan, 

SAS 

Nagar 

and 

Environment 

Engineer, 

Punjab 

Pollution 

Control 

Board, 
SAS 

Nagar 

vide 

letter 
no. 

1629-30 dated 

25.06.2024 
for 

com
pliance 

and 
a copy 
of 

the 

sam
e 

is enclosed 
as 

A
nnexure 

R2/H
. 12. 

That 
in 

compliance 
to 
the 

decisions 

taken 

during 

hearing 

held 
on 

25.06.2024, 

directions 
u/s 

33-A 
of the 

W
ater 

(Prevention 
and 

Control 
of Pollution) 
Act, 

1974 have 

been 

issued 
to 

the 

project 

proponent 
to 

stop 
the 

construction 

activities 
at 

the 

site, 
not 
to 

discharge 
any 

effluent, 
not 
to 

allow
 

any 

new
 

occupancy 
in the 

project 

vide 

letter 
no. 

1631-35 

dated 

25.06.2024 

with 

endorsem
ent 

to 

Sub 

Registrar-cum-Tehsildar, 
SAS 

Nagar 

not 
to 

register 

any 

sale 

deed 
of the 

project, 
to 

Chief 

Engineer 

(Distribution), 

Punjab 

State 

Power 

Corporation 

Lim
ited 

not 
to 

release 
any 

electricity 

connection 
of the 

project. 
A

 

copy 
of letter no. 

1631-35 

dated 

25.06.2024 
is 

enclosed 
as 

A
nnexure 

R
2/I. 

13. 

That 
in 

further 

compliance 
to 

the 

decisions 
of hearing 

held 
on 

25.06.2024, 
a 

notice 

u/s 
5 of the 

Environment 

(Protection) 
Act, 

1986 

for 

violation 
of the 

provisions 
of Solid 

W
aste 

M
anagement 

Rules, 

2016 

has 

been 

issued 
to 

Chief Administrator, 

Greater 

Mohali 

Area 

Development 

Authority, 

SAS 

Nagar 

vide 

letter 
no. 

1642-43 

dated 

25.06.2024 
with 
an opportunity 

of hearing 

before 
the 

Chairman 
of the 

Board 
on 

05.07.2024. 
A

 

copy 
of letter 

no. 

1642-43 

dated 25.06.2024 
is 

enclosed 

herewith 
as 

Annexure 

R2/J. 

14. 
. That 

the 

Punjab 

Pollution 

Control 

Board 

has 

taken 

and 
is 

taken 

appropriate 

action 
in 

accordance 

with 

the 

provisions 
of relevant 

Laws 

against 

respondent 

no. 
1 nam

ely 

Greater 

M
ohali 

Area 

Development 

Authority 
in 

respect 
of the 

project 

Purab 

Premium 

Apartments 
at Sector-88, 

Mohali. 
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15. 

That 

the 

action 

taken 

report 
is hereby 

subm
itted 

in 

com
pliance 

to order 

dated 01.04.2024 
for 

kind 

consideration 
of the 

H
on'ble 

N
ational 

G
reen 

T
ribunal. 

Subm
itted 

by 

(G
ursharan 

Dass 
Garg) 

Environm
ental 

Engineer, 

Punjab 

Pollution 

Control 

Board 

Regional 
Office, 
SAS 

Date: 
2

6
o

6
:2

0
 

24 
Place 
SAs 
far 

On 

behalf 
of Respondent 

no. 
2 

V
erification 

V
erified 

that 

the 

contents 
of para 
no. 
1 to

 
14 
of 

the 

above 

A
ction 

taken report 

are 

true 

and 

correct 
to

 

my 

know
ledge 

as 

derived 

from
 

the 

official 

record. 

Para 

no. 
15 
is 

prayer. 
No 

part 
of the 

above 

reply 
is 

false 

and 

nothing 

m
aterial 

has 

been 

kept 

concealed 

therein. 

(G
ursharan 

Dass 
Garg) 

E
nvironm

ental 
E

ngineer, 

Punjab 

Pollution 

Control 

Board 

Regional 

Office, 

SAS 

Nagar 

Date: 
6

o
6

2
o

 
24y 

Place 

On 

behalf 
of Respondent 
no. 
2 

Nagar 
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